SUPREME COURT OF INDIA

Madan Mohan & Ors.

Vs.

Gurmukh Singh & Ors.

C.A.No.8745-8746/2014

(Kurian Joseph and Rohinton Fali Nariman,JJ.,)

29.06.2016

JUDGMENT

Kurian Joseph,J.,

1. During the pendency of the appeals, it is seen that the parties have settled the dispute themselves and the Terms of Mutual Settlement	dated 25.11.2015 is produced	as Annexure-A2.

2. Terms of Mutual Settlement dated 25.11.2015 will form part of the judgment of this Court.

3. Therefore, these appeals are disposed of in terms of Mutual Settlement dated 25.11.2015 arrived at between the parties.
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